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Rent of Houses Hired by Crop in Srinagar

1343. CHOWDHRY HAR]I SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the criteria laid down by the
CR.PF. for fixing the rent for houses
hired in Srinagar (Kashmir) for their use;
and

(b) the range of rent per sq, ft. covered
area being paid to the house owners there?

THE MINISTER OF STATE IN THE
MINISTRY - OF PARLIAMENTARY
AFFAIRS AND THE, MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): (a) and
{b) A statement is laid on the table of the
House. -

Statement

The accommodation to CRPF is being
provided by the Government of J. and K.

2. In regard to ‘'hiring of Private
accommodation, the Government of J&K
has sct up a rent assessment Committee
comprising of the following:
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(i) Deputy Commissioner, Srinagar.
(i1) SSP, Srinagar.

@Gii) S.E., P.W.D., Srinagar.

(iv) Exccutive Engineer, PWD, 8ri-
nagar.

3, Tpe Government of J ang K have
informed that the rent assessment will de-
pend in the case of hotels on the basis of
their category of registration with Tourism
Department; and in other caseg according
to the prevalent market rates keepinp in
view the locetion, type and condition of
accomodation, the year of construction
ang the relevant rules which govern asses-
sment of rent as per PWD norms of 1983.

Payment of Advance Reng by CRPF in
Srinagar

1344. CHOWDHRY HARI SINGH:
Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the CRPF have paid hdvance
rent for any house or houses hired by them
for their use in Stinagar (Kashinir) doring
the last two years; and

() if %0, e number of sich houncs?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THg MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB): (a) and
(b) The Government of J and K have
advised that the CRPF have not paid any
advance of remy for any house or houses
occupied by them at Srinagar during the
last two year®. The accomodation for
CRPF is provideq by the State Govern-
ment and rent is also paid by the Police
Department.

2. However, CRPF hag hired one house
from February, ‘72 for the offica of DIG,
CRPF and the rent is piid as per tha Tade
agreemefit.



